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Written Answers 44

Raising of limit of housing loan te
Government employees

1803. SHRI ARVIND PATEL:
SHRI M. C. DAGA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have re-
cently taken a revised decision re-
garding limit in Government housing
loans to their employees; and

(b) if so, main features of the deci-
sion taken by the Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes.

(b) Previously a Government ser-
vant was entitled to a3 house building
advance equal to sixty times his
monthly pay or Rs. 50,000 whichever
was less. Inview of the general rise
in the cost of building materials,
orders have been issued on 19th Janu-
ary, 1973 to the effect that a Govern-
ment servant is now entitled to a
house building advance equal to
seventy-five times his monthly pay or
Rs. 70,000 whichever is less.
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